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An Act to provide against the printing and publication of
mcltement to criuie and other objectionable matter.

- [23rd October, 1951
B ¥ it enacted by Parliament as follows: —
CHAPTER 1

PRELIMINARY

1. Short title, extent and commencement.—(I) This Act may be
called the Press (Objectionable Matter) Act, 1951. ‘

(2) It extends to the whole of India except the State of Jammu and
Kashmir,

(3) It shall come into force on such date as the Central Government
" may, by notification in the Official Gazetfe, appoint and shall remuin in
force for a period of éwo-yesrd from the date of its COMIMBHCertent. ottt sty _7‘7

2. Definitions,—In this Act, unless the context ctherwise requires,—

(a) ““book’’ includes every volume, part or division of a. volume,
pamphiet and leaflet, in' any language, and every sheet of music,

map, chart or plan separately printed, lithographed or otherwise
mechanicaily produced; '

(b) ‘“Code’’ means the Code of Criminal Procedure, 1898 (Act
V of 1898); _ |

(¢) "‘competent authority’’ means any officer empowered in this
behalf by a general or special order of the State Government;

(d) ‘‘document’’ includes also any painting, drawing, or photo-
graph or other visible representation;

>3

(¢) ‘“‘newspaper’’ means any periodical work containing public
news or comments on public news;

(f) “news-sheet’’ means any document other than a newspaper
containing public news or cormments on public news;

(9) ‘‘press’”” means a printing press, and includes all plant,
machinery, duplicators, types, implements and other materials used

for the purpose of, or in connection with, printing or multiplying
documents;

(h) ““Press Registration Act’' means the Press and Registration
of Books Aect, 1867 (XXV of 1867);
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(z) Sessmns Judge’’, in relation to the p1es1dency town o
Caleutsa or of Madras, means the Chicf Presidency Magistrate;

2

(j) “‘unauthorised newspaper’’ means—

({) any newspaper in respect of which security has been
required under shis Act but has not been furnished as required,
or

(7)) any newspaper which is published without conforming
to the rules laid down in section 5 of the Press Registration Act;

(k) “‘unauthorised news-sheet’” means any news-sheet in- respect
of which security has been required under this Act but has not been

* furnished as reqmrecy 4)M

A

(I) “‘undeclared plesq mesns any press other than a press in "
respect of which there is for the time being a valid declaration under
section 4 of the Press Registration Aect.

3. Objectionable matter defined.—In this Act, the expression
“‘objectionable matter’ means any words, signs or visible representations
which are likely to— ’ '

(i) incite or encourage any person to resort to violence or sabotage
for the purpose of overthrowing or undermining the Government

established by law in India or in any State thereof or its authonty in
any &rea; or

(#7) ineite ov encourage any person to commit murder, sabotage or
. any offence involving violence; or

(i) incite or encourage any person to interfere with the supply
and distribution: of food or cther essential commodities or with essential
services; or

(tv) seduce any member of any of the armed forces of the Union
or of the police forces {rom his allegiance or his duty, or prejudice the
recruiting of persons to serve in any such force or prejudice the
discipline of anyv such force; or

(v) promote feelings of ermity or hatred between different sections
of the people of India;
or which— '

(vi) are grossly indecent, or are scurrilous or obscene or intended
- for blackmail.

Ezplanation [.—Comments expressing disapprobation or ecriticisma
of any law cr of any pohcv or administrative action of the Government
with a view to obtain its alteration or redress by lawful mesns, and
words pointing out, with a view to their removal, matbers whlch are
producing, or have a tendency to produce, feelings of enmity or hatred
between different sections of the people of India, shall not be deemed
¢ to be objectionable matter within the meaning of this section.

- Baplanation [I.—In judging whether any matter is objectionable
matter under this Act, the effect of the words, signs or visible
representations, and not the intention of the keeper of the press or

the publisher of the newspaper or news-sheet, as the case may be, shall
be taken into account.

Jrs. Oy A3 8¢ Aot 13 7/7,521'(Fm 29.1.53),
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Ezplanation I11.—"*Sabotage’ means the doing of damage to plént.

or stocks, or to bridges, roads and the like with intent to destroy or
mjuriously to atiees the utility of any plant or service or means of
communication.

CHAPTER 1I

PrRINTING AND PUBLICATION oF OBJECTIONABLE MATTER

4. Power to demand security from presses in certain cases.—~When-
ever upon complaint made to him in writing by the competent authority

and inquiry made in the manner hereinafter provided, a Sessions Judge
s satisficd-— '

(a) that any press kept within the local limits of his
jurisdiction is used for the purpose of printing or publishing any news-

paper, news-sheet, book or other document containing objectionable
matter, and :

(b) that there are sufficient grounds for demanding security fromn
the keeper of the press under this section, :

the Sessions Judge shall, by order in writing, divect the keeper of the press
to deposit as security within twenty-one days from the date of the order,
such amount as the Sessions Judge may think fit' to require in money or
the equivalent thereof in Government securities as the person making the
deposit may choose:

Provided that if, having regard to all the circumstances, the Sessions
Judge is satisfied that the requirements of the case will be met by a
warning, he may, instead of demarnding security, record such  warning.

5. Power to forfeit security or demand further security.—Whenever
upon complaint made to him in writing by the competent authority and
inquiry made in the manner hereinafter provided, the Sessions Judge is
salisfied—

(¢) that any press in respect of which any security has
been ordered to be deposited under section 4 or under this sectior
is thereafter used for the purpose of printing or publishing any news-

paper. news-sheet, book or other document containing objectionable
matter, and

(b} that there are sufficlent grounds for making an order under
this section,

the Sessions Judge shall, by order in writing,—

(1) declare such security as has Dbeen deposited or any porfion

thereof to be forfeited to the Government, or

(%) direct the keeper of the press to deposit, within twenty-one
days from the date of the order, such further security as the Sessions
Judge may deem fit t6 require,

and may also, in either case, declare all copies of the newspaper, news-
gsheet, book or other document containing such objectionable matter, wher-
ever fouund in India, to be forfeited to the Government.

6. Consequences of failure to deposit .s3curity as reguired under
gsection 4 or section 5.—(I) Where the keeper of a press is required under
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sectlon 4 or sectlon 5 to depos1t any amount as secunty and the deposit
18 not made within the time allowed,—
' te) the declaration made by the keeper of the press under the
Press Registration Act shall be deemed to be annulled; '
(b) notwithstanding anything contained in the J:’leSS' Hegistra-
tion Act, neither the said keeper of the press nor any other person
“ shall make, or be allowed to make, a fresh declaration before a Magis-
trate under that Act in respect of the press unless he deposits with
the Magistrate as security the same amount as was required of the
keeper of the press under section 4 or section 5, as the case may be,

in money or the equivalent thereof in Government secumtles as the
person making the deposit may choose; and

{(¢) the press shall not be used for the printing or publishing ot

any newspaper, news-sheeb, book or other document until the deposit
has been made.

Press (Ob]ectzonable Mattm) S [Ac'r LVI

‘2) Where any press is used in contravention of clause (¢)  of
sub-sccetion (1), any Magistrate may, on a complaint in writing made to
pim in this behalf by the competent authority, direct the keeper of the
press to show cause why it should not be forfeited to Government, and,
after hearing him and on being satisfied that there are grounds for passing

the order, declare the press or any part thereof to be forfeited to the
Government:

Provided that the press or part thereof so forfeited shall not be dis-
posed of within a period of three months from the date of the order of
forfeiture, and if the keeper of the press deposits the required ainount
within the aforesaid period, the press ‘or part thereof, as the case Imnay
be, shall be returned to the keeper of the press.

7. Power to demand security from newspapers and news-sheets In
certain cases.—Whenever upon complaint made to him in writing by the

eompetent authority and inquiry made in the manner hereinafter provid-
ed, a Sessions Judge is satistied—— -

(a) that a newspaper or news-sheet published within the local
umits of his jurisdiction coutains any objecsionable matter, and

(b) that there are sufficient' grounds for demanding security from
the publisher of ilie newspaper or news- sheet under" this section,

the Sessions Judge shall, by order in writing, direct the pubhshe1 of the
hewspaper or news- sheet t0 deposit as securlty within  twenty-one days
frora the daie of the order, such amount as the Sessions Judge may think
fit to require in money or the equivalent thereof in Government securities.
as the person making the deposit may choose.

8. Power to forfeit security or demand further security.—Whenevert
upon complaint made to him in writing by the competent authority and

inquiry made in the manner hereinafter provided, the Sessions Judge is
satisfied—

(a) that any newspaper or news-sheet in respect of which any
security has been ordered to be deposited. under section 7 or under
this section thereafter publishes any objectionable matter, and

(b) that there are sufficient grounds for making an order under
this section,

the Sessions Judge shall, by order in writing,—

(1) declare such security as has been deposited or any portion
thereof to be forfelted to the Government, or
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(i) direct the publisher of the newspaper or news-sheet to
deposit within twenty-one days from the date of the order such further
security as the Sessions Judge may deem fit to require,

and may also, 1n either case, declare all copies of the newspaper or news-
sheet containing such objectionable matter, wherever found in India, te
be forfeited to the Government.

- 9. Consequences of failure to deposit security as required under section 7
or section 8.—(I) Where the publisher of a newspaper is required under

gection 7 or section 8 to deposit any amount as secuvityy and the deposit
is not rmade within the time allowed,

{a) the declaration made by the publisher of the newspaper

under section 5 of the Press Registration Act shall be deemed to be
annulled ; and

(b) notwithstanding anything contained in the Press Registra-
tion Act, no person shall make, or be allowed to make, a fresh decla-
ration before a Magistrate under section. 5 of that Act as publisher
of that newspaper or any other newspaper which is the same in sub-
stance as that newspaper, unless he deposits with the Magistrate as
security the same amount as was required of the publisher of the
newspaper under section 7 or section 8, as the case may be, in money

or the equivalent thereof in Government securities as the person
making the deposit may choose.

(2) Where a deposit is required from the publisher of a newspaper or
news-sheet under section 7 or section 8, no press shall, affer the expiry of
the time allowed to make the deposit, be used for the printing or publish-

ing of such newspaper or news-sheet, without the permission of the Gov-
ernment, until the deposit has been made.

(8) The keeper of any press who knowingly contravenes the provisions
" of sub-section (£2) shall be punishable with imprisonment for a term which

may extend to one year, or with fine, or with both, and where such keeper
18 convicted for a second or subsequent contravention under this sub-
section in respect of the same newspaper or news-sheet, the Court may

also direet that the press ¢r any part thereof shall be forfeited to
Government:

Provided that the press or part thereof so forfeited shall not be disposed
of within a period of three months from the date of the order of forfeiture,
and if the keeper of the press deposits the required amount within the

aforesaid period, the press or part thereof, as the case may be, shall be
returned to the keeper of the press.

10. Amount of security.—The amount of security, required to be
deposited by the keeper of a press or the publisher of anv n~wspaper cr
news-sheet under sestion 4 or section 5 or section 7 or section S, shall be
fixed with due regard to the circumstances of the case and shall not be

excesgive, and shall, in no case, be larger than the amount specified in the
complaint under section 16.

11. Power of Government to declare certain publications forfeited,—

The State Government may, on the certificate of the Advocate-General
or the principal law officer, as the case may be, of the State or of the

/
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Attorney-General of India that any issue of & newspaper or news-sheet or
any book or other document, wherever made, contains any objectionable
matter, by notification in the Official Gazette, stating the grounds for the

order, declare that every copy of such issue of the newspaper or news-
sheet or of such book or document shall be forfeited to the GGovernment.

~12. Power to detain packages containing certain publications when
imported.—(1) The chief customs officer or other officer authorised by the
State Government in this behalf may detain any package brought whether
by land, sea or air into the territories to which this Act extends in which
he suspects there are newspapers, news-sheets, books or other documents
containing objectionable matter, and shall fOlul]\\th forward copies of
any newspapers, books or other documents found therein to Sucfl officer
us the' State Government may appoint in this behalf to be disposed of in
such manner as the State Government may direct.

(2) Any person aggrieved by any action taken 'under sub-section (I)
may apply to the State Government for review and the State

Govern-
ment may pass such orders thereon as it thinks fit.

13." Prohibition of transmission by post of certain documents.—(1) No
newspaper, news-sheet, book or other doecument which has been declared
to be forfeited under any of the provisions of this Act,
authorised newspaper or unauthorised news-sheet shall be

by post.

and no un-
transmitted

(2) Any officer in charge of a post office or authorised in this behalf
by the Postmaster-General may- detain in course of transmission by post
any article. other than a letter, which he suspects to contain any such
document as is mentioned in sub-gection (I), and shall deliver all such

articles to such officer as the State Government may appoint in this be-
half.

(3) It the officer to whom any article is delivered under sub-section (2)
is satisfied that the article contains any such document as is mentioned
in sub-section (I}, he may pass such orders ag to the disposal of the article
and its contents as he deems proper, and if he is not so satistied, he shall
return the arficle to the post office for transmission to the addressee.

14, Power to seize and destroy unauthorised news-sheets and news-
papers.—(1) Any police officer or any other person empowered in this
behalt by the State Government may seize any unauthorised newspaper
or unauthorised news-sheet. '

(®) Auy Presidency Magistrate, District Magistrate, Sub-divisional
Magistrate or Magistrate of the first class may, by warrant authorise any
police officer, not below the rank of sub-inspector, to enter upon and
search any place where any stock of unauthorised newspapers or news.
sheets may be, or may be reasonably suspected to be, and such police
officer may seize any document found in such place which in his opinion
are unauthorised newspapers or unauthorised news-sheets.

(8y All documents seized under sub-section (I} shall be produced as
soon as may be before a Presidency Magistrate, a District Magistrate, a
Sub-divisional Magistrate or a Magistrate of the first class and all dccu-
.aents seized under sub-section (2) shall be produced as soon as may
be before the Court of the Magistrate who issued the warrant.
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(#) If, in tue opinion of such Magistrate or Court, any of such docu-
ments are unauthorised newspapers or unauthorised news-sheets, the
Magistrate or Gourt may cause them to be destroyed, but if, in the opinion
of such Magistrate or Court, any of such docwuments are not unauthorised
newspapels or unauthorised news-sheets, such Magistrate or Court shall
dispose of them in the manner p10v1ded in sectiorfs 523, 524 and 525 of
the Code. : r

15. Power to seize and  forfeit wundeclared presses producing un-
authorised newspapers and - unauthorised news-sheets.—(1) Where a
TPresidency Magistrate, District Magistrate or Sub-divisional Magistrate,
has reason to believe that an unauthorised newspaper or unauthorised
pews-sheet is being produced from an undeclared press within the local
limits of his jurisdiction, he may, by warrant, authorise any police officer
not below the rank of sub-inspector to enter upon and search any place
where such undeclared press may be, or may be reasonably suspected. to
be and if in the opinion of sueh police officer any press found in such
place is an undeclared press and is used to p1oduce an unauthorised news-
paper or unauthorised news-sheet, he may seize such press and any
documents found in the place which in his opinion are unauthorised
newspapers or unauthorised news-sheets. ‘

(2) The police officer shall forthwith inalke a report of the search to the
Court which issued the warrant and shall produce before such Court as
soon us may be all property seized:

Provided that where any press which, has been seized cannot be
readily removed, the police officer may produce before the Court only such
parts thereof as he may thick fit.

(8) If such Court after such inquiry as it may ‘deem requisite is of
opinion that a press seized under this section is an undeclared press which
is used to produce an unauthorised newspaper or news-sheet, it may, by
srder in writing, declare the press or any part thereof to be forfeited to
the Government, but if after such inquiry the Court is not of such opinion,
it shall dispose of the press in the manner provided in sections 523, 524
and 525 of the Code.

(4) 'The Court shall deal with the documents produced before it under
this section in the manner provided in sub-section (4) of section 14.

CHAPTER IIT
PROCEDURE
Inquiry before Sessions Judges

16. Contents of complaint.—FEvery complaint to the Sessions Judge
under this Act against any person (hereinafter referred to as the respon-
dent) shall state or describe the objectionable matter in respect of which
the complaint is made, and where it is desired that security should be
demanded from the respondent, shall specify the amount -of security
which, in the opinion of the State Government, should be so demanded.

17, Issue of notice.—On receipt of a complaint from the competent
authority, the Sessions Judge shall issue notice thereof to the respondent
calling upon him to appear and show cause on a date to be specified in
the notice why such action as may be appropriate in the circurhstances
of the case should not be taken against him under this Act.
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18. Procedure for inquiries.—(I1). When the respondent appears before
the Sessions Judge in compliance with a notice under section 17, the
Sessions Judge shall settle the points for determination and proceed t0
inquire into the complaint, and after taking such evidence as may be
produced and after hearing the parties, pass such orders under this Act
a5 he may think fit.

(2) Any inquiry under this Act shall be made, as nearly as may Le
practicable, in the manner prescribed for condueting trials in summons

cages by Maglstrates under the Code except that evidence shall be recorded
in full, ,

19. Non-appearance of respondent.—If upon the day appointed for the
appearance of the respondent or any day subsequent thereto to which
the inquiry may be adjourned, the respondent does not appear, the
Sessions Judge shall proceed to hear the complaint and take all such
evidence, if any, as may be produced in support of the complaint and pass
such orders under this Act as he may think fit:

Provided that if, on an application made by the respondent within
filteen days of the date of the ex parte order, the Sessions Judge is
satisfied that there are suffizient grounds, he may set aside the order and
make -a fresh inquiry into the complamt

20. Jury.—(I) If in any inquiry before a Sessions Judge under this
Act, the respondent claims to have the matter determined with the aid
of a jury, the provisions hereinafter contained shall apply.

(2) Every such jury shall consist of five persons and shall be chosen
from the persons summoned to act as such from the list of persons pre-
pared under sub-section (3).

h—officer~ag—may-be-yappointed—by—the-~Stgte-Government—ir
this behdlf shall prepare and jmake out in alphabetfcal order a list N |
persons/ residing within the State who - by reason Jof their journalis

) The list shall conthin n}eﬂaﬂmerﬁhe»‘w ace—of-residence-/—ar
ecelipation-of-every..such~p

(6) In so far as the provisions of parts C, E, I and K of Chapter
XXTII of the Code ¢an be made applicable conslbtently with the provisions
“#" " of this Ach,[the provisions of the said parts €;-4-snd—I shall apply to -aH-
inquiries under this section, -erd-—the~provisionswofthe=soid-papt-—shel
-a»pply-ate-iﬂma{)repar&tmﬁ—anﬁﬁmmﬁenmof—hets»e%—}awsswg,ndermthls-sevh __}

21. Conclusion of inquiry made with the aid of a jury.— (1) Where in an
inquiry made with the aid of a jury the Sessions Judge does not thick
it necessary to express disagreement with the opinion of the jurors or a
majority of the jurors, he shall pass orders accordingly.

(2) It in any such inquiry the. Sessions Judge disagrees‘ with the-opinion
of the jurors and is of opinion that it is necessary for the ends of justice
to submit the case to the High Court, he shall submit the case according- -
ly recording the grounds for his opinion,

(3) In dealing with the case so submitted, the High Court may
exercise any of the powers conferred on a Sessions Judge by this Act.

 J Swbad-5i 8y s 4 ot V382 /959 Srm 29.1.5% )
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22, Admissibility of previous and subsequent issues.—In any inquiry
before a Sessions Judge with reference to any newspaper or news-sheet,
any previous or subsequent issue of such newspaper. or news-sheet may
ve given in evidence in ‘aid of the proof of the nature and effect «f the

words, signs or visible representations in respect of which the complaint
18 made,

Appeal and Application to High Court.
23 Appeal to High court agamst orders 01 Sessmns Judges —Aﬁy—pe%—

: i Fgi—Court, and ‘upon su(,h appeal
~ " she High Court may pass such orders as it deems fit confirming, varying

or reversing the order appesled from, and may pass such congequential
or incidental orders as may be necessary

24. Application to High Court against orders of forfeiture.—Any person

aggrieved by an order of forfeiture passed by the State Government under’

section 11 or by a Magistrate under sub-section = (2) of section 6 or sub-
section (3) of section 9 or by any order under sub-section (2) of section 12
may, within sixty days of the date of such order, apply to the High
Court to set aside such order, and upon such application, the High
Court may pass such order as it deems fit confirming, varying
or reverriny the order of the State Government or the Magistrate,
and may pass such consequential or incidentsl orders as may be necessary.

. 25. Procedure in High Court.—Every High Court may frame rules to
regulate the procedure in respect of cases submitted to it under section 21,
appeals under section 28, and applications under”’section 24, vosts in such
proceedings and the execution of orders pa'ssed therein, and until such
" rules are framed, the practice of such ' High Court in proceedings
raspect of 1efe1ence, appeal and revision shall apply, in s~ far as may be
practicable, to such cases, appeals and applications,

CHAPTER v
" PENALTIES

26. Penalty for keepmg press or publishing newspaper without making
deposit.—(1) Whoever is the keeper of a press which is used for the
printing or publishing of any newspaper, news-sheet, book or other docu-
ment without making a deposit as required under section 4 or section 5
<hall be punishable with fine which may extend to two thousand rupees,
or with imprisonment for a term which may extend to six months, or

with both.

{2) Whoever publishes any newspaper or news-sheet without making
& deposit as required under section 7 or section 8. or publishes such news-
vaper or news-sheet knowing that such security has not been deposited
shall be punishable with fine which may extend to two thousand rupees,

r with imprisonment for a term which may extend to six months or
with both.

27. Penalty Ior dlseeminating unauthorised newspapers and un-
authorised news-sheets.—Whoever sells or distributes or keeps for sale or
distribution any unauthorised mnewspaper or unauthorised mnews-sheet
knowing or having reason to believe that it was an unauthorised newspaper
or an unauthorised news-sheet shall be punishable with imprisonment for
s term which may extend to six months, or with fine, or with both.

o 57,3.5—9041& 13 1954 forn 29.1.52 ),
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CHAPTER V -

) MISCELLANEOUS .

-28. Service of notices.—Every notice under this  Act shall be served
w ohe munner provided for the service of summonses under the Code:
Provided that if service in such manner cannot, by the exercise of
due diligence, be effected, the serving officer shall, where the notice 1s
tirectod to the keeper of a press, affix a copy theréof to some conspicuous
part of the place where the press is situate, as described in the keeper’s
declaration under section 4 of the Press Registration Act, snd where the
notice is directed to the publisher of a newspaper, to some conspicuous
part of the premises where the publication of such newspaper is conducted,
-ag given in the publisher’'s declaration under section 5 of that Act, -ana
thereupon the notice shall be deemed to have been duly servea. R
29, Issue of search warrants in certain cases.—(I1) Where any press
is, or any copies of any newspaper, news-sheet book or other docu-
ment are, declared forfeited to Government wunder this Act, the State
Government may direct a Magistrate to issue a warrant empowering any
police officer, not below the rank of sub-inspector, to seize and detain any
_ property ordered to be forfeited and to enter upon and search for suck
property in any premises—
(a) where any such property may be, or may be reasonably sus.
pected to be, or . :
{(b) where any vopy of such newspaper, news-sheet, book or other
document is kept for sale, distribution, publication or pubhc exhibition
or is reasonably suspected to be so kept

(2) Without prejudice to the provisions contained in sub-section (I},

_ whers any newspaper, news-sheet. book or other document is declared
forfeited to Government, it shall be lawful for any _police officer to seize
the same wherever found{’ t"

80. Conduect of searches.—Rvery warrant issued under this Act, shall,
so far as it relates to a search, be executed in the manner provided for
the execution of search warrants under the Code.

31. Power to transier cases.—Whenever it appears to the High Court
or, as the case may be, the Central Government that the transfer of any
partlcular inquiry under this Act from one Sessions Judge to another will
be convenient or will promote the ends of justice, such transfer may be
directed— :
£ (a) where both the Bessions Judges are subject to the appellate
jurisdiction of a High Court, by that High Court; and

(b) ir any other case by the Central Government.

32, Return of security in certain cases.—Where any keeper cf a press
or publisher of a newspaper or news- -sheet has deposited any amount ae
security or further security as required under section 4 or section 5 or
section 7 or section 8 and no further action hag been taken in respect of
the press or newspaper or news-sheet under this Act for s pericd of two
years from the date of such deposit, the person who made the depesit or
any person claiming under him may apply to the Magistrate, within whose
jurisdiction suchk press is situate, or, as the case may be, such newspaper
or news-sheet is published, for the return of the security in deposit; and
thereupoa such seeurity shall, vpon proof of the claim of the applicant to
the satisfaction of the Magistrate, be returned to such person.
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33. Bar of jurisdiction. —Every declaration of forfeiture purporting to
‘be miade under this Act shall, as against all persons, be conclusive evidence
‘shat the forteiture therein referred to has taken place, and no proceeding
purporting to .be taken under this Act shall be called in-question by any
Court except the High Court on appeal or application under section 23 or

section 24, and .no ¢ivil or criminal proceeding except as provided by this

Act shall be instituted . against any person for anything which is in good -

faith done or intended to be done under this Act.

34, Bar of double penalty.—Notwithstanding anything contained in
this Act, no keeper of a press or publisher of any newspaper or news-sheet
shall be prosecuted under section 26, if for the same act or cmission such
person hus been proceeded against under section 4 or séction 5 or section
7 or gection 8 nor shall any such person be proceeded against under section
4 or section 5 or section 7 or section 8, if for the same act or omission such
-person "has been prosecuted under section 26.

35. Cognizability of offences under this Act.—Notwithstanding 'any-
thing contained in the Code, any offence: punishable under this Act and
any abetmert of any such offence shall be cognizable and bailable.

36. Amendment of sections 4 and 8, Act XXV’ of 1867.—1Ia the FPress
snd Registration of Books Act, 1867,—

(a) in section 4, for the words. *'the Maglstrate” the words ‘*the
District, Presidency or %1b D1V151ona1 Magistrate’” shall be substi-
tuted ; &nd

(b) in section 8, for the words . “‘any Magistrate“ the “words
“any District, Presidency or Sub-Divisgional Magistrate’’ shall be
substituted.

87. Repeals.—(I) The Acts specified in the First Schedule are hereby
repealed. .-

(2) Any provision contalned in any of the Provincial or State Acts
specified in the Second Schedule, in so far as it imposes any restrictions
on the prirting, publication or distribution of any newspaper, news-sheet,
book or other document, whether }py providing for the - pre-censorship
thereof, or for the demsand of security from the printer or publisher. or
in any other manner, shall cease.to have effect.

THE FIRST SCHEDULE
[See section 37 (I)]
- CENTRAL AOTS .
1. The Indian States (Protection against Disaffection) Act, 1922
2. The Press (Emergency Powers) Act, 1931 (XXIIT of 1981).
3. The Foreign Relations Act, 1982 (XII of 1932).
4. The Indian States (Protection) Act, 1984 (XV of 1934).

. STATE AcTs
The Hyderabad Press and Printing Establishment Act (XII of 1857F).

. .T(}Se Madhya Bharat Press (Emergency Powers) Act, 1950 (LXIX of
. 1950).

8. The Mysore Press and Newspapers Act, 1940 (XIV of 1940).

. The Patiala and East Punjab States Union Press (Emergency Powers)
Ordinance, 2006 (XIV of 2006).

5. The Rajasthan Press Control Ordinance, 1949 (XL VT of 1949). -
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THE SECOND SCHEDULE | R
[See section 37 (2)]

The Assam Maintenance of Public Order Act, 1947 (V of 1947

The Bihar Maintenance of Public Order Act, 1949 (IIT of 1950).

The Bombay Public-Security Measures Aet, 1947 (VI of 1947\

The Madhya Pradesh Public Security Measures Act, 1950 (X‘{HI of
1950).
The Madras Maintenance of Public Order Act, 1949 (XXII1 of 194y,

Tha Orissa Maintenance of Public Order Act, 1950 (X of 1950
The West Bengal Security Act, 1950 (XIX of 1950).

The United State of Gwalior, Indore and Malwa (Madhya Bharat)
Maintenance of Public Order Act, Samvat 2005 (VII of 194y,

9. The Patiala and East Punjab States Union Public Safety Ordinance,
2006 (VI1 of 2008).

10. The Rajasthan Public Qecuuty Ordmance 1949 (XXVI of 1949).

11. The Saurashtra Pubhc Safety Measures Ordinance, 1948 (IX of 1948).
ety Measures—Aet, 1950 (V of 1950).

. Theé Bhopal State Public Safety Act, 1947 (V of 1947).

" Jho Tewan ot CoChin Vulblic Safply rloxgpins ActT
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